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STATEMENTS BY MINISTERS

I. Recent visit of Prime Minister to
United States of America and Japan

MR. DEPUTY CHAIRMAN: Now
we go to the next item. Minister of
External Affairs will make a state-
ment. (Interruptions) -

SEVERAL HON. MEMBERS. On a
point of order.

MR. DEPUTY CHAIRMAN: One
by one so that I can hear some of the
leaders.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Mr. Deputy Chair-
man, Sir, I want to make a submis-
sion that an unheard of procedure is
being adopted. Whereas it was the
Prime Minister who visited TU.S.A.
and it is she who should make a sta-
tement in the house so that questions
can be asked and some answers can
be got in clarification, it is the Ex-
ternal Affairs Minister, who neither
accompanied her nor would he be
able to make the position cleay on
clarification. It is a very wrong pro-
cedure that is being adopted and even
for the dignity of the House, she
should have herself come and made

the statement. This iz not to show
any disrespect to the External
Affairg Minister, or to anybody,
or the wsubject matter, We

want to lodge our protest against
the procedure. It is in protest against
this, =o that the earlier procedures
are adhered to, the dignity of the
House in maintained, we are taken
into confidence in this matter and
we are allowed to ask important
questions, that we are walking out
from the House and we do not want
to take part in these proceedings,

irrespective of the opinion we hold
on the visit. (Interruptions)
(At this stage some hon. Members

left the Chambe‘n)

MR. DEPUTY CHAIRMAN: NOW
this matter has already been raised

- and the Leader of the House has ex-
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plained the position and the prece-

dents in this matter. So there is no

point of order now because of the
precedents that the Leader of the
House has already cited.

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): Sir,

I would like to make one submission.
The hon. Members will recall that
they themselves wanted to have a
statement on the visit of the Prime

Minister to the U.S.A.... (Idser-
Tuptions). ..
SHRI SHIVA CHANDRA JHA

(Bihar): And by her.

SHRI PRANAB MUKHERJEE: So,
it jg not that the Government suo
motu decided to make this satement,
In response to the demand of hon.
Members of this House, 1 informed
them that the Minister of External
Affairs will make a statement on the
visit of the Prime Minister to the
U.S.A. In the past it had been done.
Sir, if you recollect, even when dis-
cussion was taking place between the
Prime Minister and President Brezh-
nev during the visit of the latter to
India, I myself informed the House,
as the Leader of the House, some of
the aspec's of the discussion. In the
past it hag happened.... (Interrup-
tions) . ..

MR. DEPUTY CHAIRMAN. Have
some patience.

SHRI PRANAB MUKHERJEE. Sir,
I can’t help the agitation of my hon.
friend, Mr. Bhattacharya. In  the
past it had happened.

So far as clarification is concerned,
perhaps hon. Members will agree
with me that this clarification is
sought and replied to by way of
convention and custom. As it is to-
day, so far as the Rules of the Rajya
Babha are concerned, they are clearly
indicative that when a statement is
made by a Minister, no clarification
will be done. But we have accepted
this practice as a method of conven-
tion. It would be unfair and undesir-
able on the part of the hon, Members
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sitting opposite, who demanded a
statement from the Government on
the visit of the Prime Minister to
the U.S.A., when the Foreign Mi-
nister is about to make the state-
ment, that they will take some plea
and they will walk out. If they want
to make a political issue out of it,
they are free to do so but on my
part I would like to place it on record
that it is nothing improper, it is per-
fectly in order, it meets the situa-
tion fully. In the past it was done
and—I am repeating it—this state-
ment is coming not suo motu from
the Government but jn response 1o
the demand made by the Opposition.
... (Interruptions) . ..

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Deputy Chairman,
Sir, the Leader of the House is very
correct that in this particular case it
was the House and, particularly, the
Opposition, that had demanded that
after this important visit by the
Prime Minister to the States it ig in
the fitness of things that she comes
to the House and makes a statement.
Then, day before yesterday it was
announced in the House that the Ex-
ternal Affairs Minister would be
making a statement on this. We re-
acted immediately and we pointed
out that there is gsome slight im-
propriety in this. In this particular
case it js not like Mr. Brezhnev and
the- Prime Minister meeting here and
the Commerce Minister or the Lea-
der of the House telling us something
about it. But the statement is to re-
fer to the visit of the Prime Minister
to the United States. I used the
word “intriguing” that day because
in this case the External Affairs Mi-
nister was to accompany her to the
States. In fact, he had planned to
visit even Trinidad and Tobago
along with this visit. He had, in fact,
conferred with the Prime Minister of
Guyana at the Non-aligned Meet
and sajq that he would visit their
country but suddenly we were told
that the External Affairs Minister
was not accompanying her and then,
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after her return from there, instead
of the Prime Minister coming to the
House and apprising the House as to
what exactly happened, we are sud-
denly told that the External Affairs
Minister would do it. Even  after
that, day before yesterday, the Oppo-
sition unanimously demanded from
the Government that jt reconsiders
its stand in fairness to the House, in
all propriety, as a matter of eti-
quette, because this pertains to the
Prime Minister’s visit and so let the
Prime Minister come and inform the
House. We once again are confronted
with the same situation and we are
not trying to make any politics  out
of it, we are not trying to make any
plea out of it and, therefore, the mo-
ment the Leader of the House stood
up I requested my colleagues to sit
and let us hear what he has to say.
After listening to him I came to the
conclusion that the reasonable Te-
quest of the Opposition is being deli-
berately flouted—deliberately. And
this I regard as contrary to conven-
tions, contrary to practice, contrary
to customs. Therefore, I find myself
unable, without meaning any disres-
pect to the person of the External
Affairs Minister, to accept it lamely
and so we of the Opposition decide
to walk out of this House when the
statement is being made. (Interrup-
tions)  And, furthermore, it is not
condescending to the Opposition if we
are allowed to make enguiries, if we

- are allowed to put questions after the

statement has been made. I am aware
of that rule; and despite that rule, it
has been the invariable practice of
this House that whenever a Minister
makeg a statement all Members of
the House belonging to the Opposi-
tion, belonging to the ruling party,
are given an opportunity to ask ques-
tions. The fact that this is there, 'this
is the practice, this is not an obliga-
tion to the House, any condescendence
on the basis of which this kind of
stand can be taken. Therefore, I am
sorry we are not able to participate.
(Interruptions)

(At this stage, some hon. Members

left the Chamber)
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SHRI SHRIDHAR WASUDEO
-DHABE (Maharashtra): Mr. Deputy
Chairman why should we not extend
the sitting of the House when the
Lok Sabha is doing so, sp that the
Prime Minister can make the state-
ment? (Interruptions) In view the
stand of Government we also walk
out.

(At this stage some hon. Members

left the Chamber)

SHRI B. D. KHOBRAGADE (Ma-
harashtra); When the Prime Minister
had gone to the United States......
(Interruptions)

MR. DEPUTY CHAIRMAN: That
point has been ruled out. The Leader
has made the position clear. The
Minister wil] make the statement.
(Interruptions) If you do not want
to hear...... (Interruptions)

SHRI B. D. KHOBRAGADE: We
are also gonig out,

(At this stage, some hon.
left the Chamber)

sifwdqezar: . (saTq17) ..
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g ... (o@@u=). ...

(At this stage, the hon. Member left
the Chamber)
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F R E ... (TWIW) ... .W0q
gATr WigarAl  wr AR A
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afad ... (s@qam) .

(At this stage, the hon. Member left
the Chamber)

Members

THE MINISTER OF EXTERMAL
AFFAIRS (SHRDI P. V. NARASIM-
HA RAO): Ag the House is aware,
the Prime Minister paid an official
visit to the United States from 27th
July, 1982 to 4th August, 1982 at the
invitation of President Ronald Reag-
tn. On the way back she broke
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journey in Tokyo for a day at the in-
vitation of the Prime Minister of
Japan, Mr. Zenko Suzuki.

The Prime Minister's talks with
President Reagan covered a wide
range of subjects and were marked
by warmth and openness. They were
followed by a working lunch with
the Secretary of State, Mr. George
Shultz. She also had very cordial in-
formal meetings with members of the
Foreign Affairs Committee of the
House of Representatives and the
Foreign Relations Committee of the
Senate. All these meetings were use-
ful in the furtherance of the object
of the visit, namely putting forward
India’s basic policies, obtaining a
better insight into the policies and
concerns of the United States, and
generating greater friendship and un-
derstanding between our two count-
ries.

Reference was made by the TU.S.
President to India’s Commitment to
democracy and non-alignment. The
Prime Miniszter emphasiseq the role
played by our economic planning—
with its emphasis on self reliant
growth with social justice—in  the
strengthening of democracy. The
discussion of the international scene
included an interchange of  as:ess-
ments of the situation in Afghanis-
tan and West Asia, with special re-
ference to Lebanon. They were agreed
that solutions could be found only
through political negotiations. Pre-
sident Reagan‘s attention was drawn
to India’s concern at the increased
flow of arms into our region and 1o
our opposition to foreign interfer-
ence of any kind. It was pointed out
in particular that India’s misgivings
over the acquisition of sophisticated
weapons by Pakistan arose out of
past experience of such  weapons
having been used by Pakistan against
our country.

The role of international financial
institutions in promoting economic
development was also discussed.
Concessional assistance is needed by
developing countries like ours to
keep the debt servicing burdens low
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and to finance investments in areas
of sacial development. These are
areas where private capital would
not be forthcoming. India had made
good use of the I.D.A. funds, and a
reduction of these funds from the
previously assured levels would upset
our planned programmes. While
noting these points, the President
mentioned the constraints of the
American budget.

With reference to our economic po-
licy, the Prime Minister pointed out
that in a developing country like ours
it was necessary for the Government
to regulate the allocation of resour-
ces and channel investments to prio-
rity areas. This policy had taken
our economy forward towards self-
reliance, especially in agriculture,
and given it a stronger production
base and a more giversified 1indus-
trial structure. The very advance
had enabled us to relax some regula-
tions and liberalize some procedures,
without however detracting from the
basic framework of our policy. Sett-
ing out the role of our public sector
from which the private sector had
also benefited, we indicated that pri-
vate foreign investment would be ac-
cepted as a vehicle of transfer of
technology and promoter of exports.
An exchang= of visits to look further
into the pos-ibilities of economic co-
operation has been envisaged.

Among other measures agreed upon
for strengthening bilateral relations
were:

(i) The establishment of a high-

“ level joint committee to expand

* cooperation in Science and Tech-
nology;

(ii) a decision to intensify cul-
tura] exchanges, focussing on
1983-84, when there would be a
special exhibition of Indian art;
and

(iii) the institution of a Nehru
Studies programme.
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Honourable Members would have
seen reports that we were able to
resolve the long standing controversy
over supply of nuclear fuel by the
United States for the Tarapur Atomic
Power Station. India andg the United
States have agreed that fuel for Tara-
Pur will be received from France
under JAEA safeguards with the
framework of the 1963 INDO-US
agreement, which continues valid
till 1993, As regards  repro=-
cessing the spent fuel supplied
for Tarapur, we have reiterated our
right to start reprocessing when we
deem it necessary. The Americans, 1
may add, have a different point of
view, But this difference of opinion
on this matter is not something new,
What is important js that even
though this difference remains, the
major point of friction has been re-
moved while safeguarding our in-
terests and our principles and ensur-
ing the full and unimpeded function-
ing of the Tarapur plant.

Apart from the talks with Gov-
ernmental leaders and elected repre-
sentatives, the Prime Minister add-
ressed a meeting organised by the
Foreign ‘Policy Association and the
Asia Society in cooperation with the
Far East America Council of Com-~
merce and Industry and the India
Chamber of Commerce of America.
She also addressed a meeting of the
American Association for the advans.
cement of Science and met various
important personalities of the acade-
mic and cultural world and of the

Press. The spontaneous welcome
given by the people of the United
States was impressive. Particular

mention should be made of the meet-
ings with Indian scientists and busi-
nessmen, who expressed great keen-
ness to participate in the further
technologeial development of the
country.

While in New York, the Prime Min-
ister exchangeg views with the Secre-
tary_General of the United Nations,
Mr, Javier Perez de Cuellar, on the
International gituation, The Secretary-
General expressed deep concernr over
the growing tensiong in the world and
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felt that the United Nationg ghould be
given greater authority to take gteps

1o preveng the vutbreak of hostilities,
T

The Prime Minister's wisit to the
United States at the invitation of the
American President took place after an
interval of 11 years and Wag essel-
tia ly a visit of goodwill and friend.
ship. It served thiz purpose effec-
tively ang conmstructively, Ag is
wellknown, we and the United States
have our differences and our perspec-
liveg vary on certain issues, How.
ever, our two peoples share a common
dedication to democracy and its
values. It is also a fact thay India’s
‘development programme has, over
ithe years, received assistance and
cooperation from the US, Therefore,
the objective during the Prime Min-
ister’s talks with Pregident Reagan
and hig colleagues was, while ack-
nowledging frankly our areas of dis-
agreement, to try to build upon areas
of agreement in such a way as to
develop a more frxendly and coopera-
tive relationship, . . e

T e,

In a world of great diversities, it is
abvioug that tolerance of differing
views points and understanding of
each other's perceptiong could alone
constitute the broad basis for amica-
ble relations and cooperation among
nations. Ag the Prime Minister point.
ed out during her visit, the develop-
ment of our friendship with one gtate
doeg not and ought not to exclude or
be at the expenss of friendly rela-
tions with any, other. Thigz policy
of ourg hag been clearly enunciated
tim« ang again We judge each issue
on i+« merits taking into account the
mterests of our nation and o world
‘peace, Thers were several indica.
fion. during tha visit that thiq ig being
recognised, slone with India’s rol~ as
a factor of ctabi'i*v and moderation
$0t anlv in our resion but a'sd in the
broader internationa) coniext. We
hone that Indo US relatione will4 be
informed by this rkw spirit here-
after, = .. . R

- - - S -

Tha Prvmq Minister’« hal in Japan
wag originally in transit, but the in.
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vitation of Primg Minister, Suguki
enabled her to stop overnight A keen
desire to strengthen bilateral co-
operation and work together for pre-
serving peace and ensuring a better
life for all characteriseq the conversa.
tions with Prime Minister Suzuli,
The Prime Minister wag glad to find
a good appreciation in Japan of our
need for developmental finance,

The Prime Minister hag invited Pre.
sident Ronald Reagan and Mrs. Nancy
Reagan, a; also Vice-President George
Bush of the United Stateg to visit
India, She zlso renewed the invita.
tion to the Prime Minister of Japan
to visiy this country. Sir, having
made this Statement, I would like to
add on a point of personal explana-
tion, that for the last 2} yearg I have
not accompanied the Prime Minister
on any official visit, 1 really fai] to
understand why this particular visit
should be considered 35 anything
special It is only in the minds of
thogse Who perhaps want to make an
issue ouy of it, T have not accom-
panied her on any official visit ex.
cept where we had our own confer-
ences, except wWher, we had sparate
meetingg of our own heads of mis«
sions; even in those instanceg I join.
ed her but 1 did no¢ accompany her.
Thig is the gstyle of our Prime Mins
ister’'s functioning, There is nothing
new in this. And ‘then I would like
to clarify in regard to my visity to
Trinidad and Tobago that they have
nothing to do with the present visit
of the Prime Minister and there was
no intention on my part to visit Trini-
dad and Tobago while T was accom.
panving the Prime Minister to the
United States, Those Visitg still
stard, those invitations still stand and
I am going to make those visits as
early as possible.

MR. DEPUTY CHAIRMAN: Now,
som. honourable Members wanted to
ask clarifications Some of them are
not here. ..

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Sir, I gave My name. .,
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.. MR DEPUTY CHAIRMAN All
rilht. -

SHRI R. RAMAKRISHNAN
i must at the outsey congratulate Mr,

" Narasimha Rao for making thig state-

ment, I for one do not believe in
questioning the propriety of the
Prime Minister in taking or mnot
taking whomsoever she wants. This

is not for any person to question, It
is the prerogative of the Prime
Minister and I do not question that.
By and large, I must say that by this
visit after about eleven years
Mrs. Gandhi, who in the recent past
hag been visiting the varioug capitals
of the world has definitely contribut-

" ed to the growth and betterment of

“when I gsay I am proud that

the image of India, T think I am
joined by milliong of our countrymen
Mrs.
Gandhi i; making her presence felt
among the worly leaders, Definitely
by thig she hag boosted the image of
India and I congratulate her for this.

Coming to the Statement itself,
there are three plus points which I
would lika to observe, Mrs. Gandhi
hag reiterated during her visiy that

" India and USA share a common dedi-

" must, I think, get at

qation to dgemocracy, Theg, are the
two biggest democracies of the world,
"and I am very glad to see that. The
other more important thing which
rest the very
many doubtg raised, ig she said that
friendship with the USA does not
‘mean enmity with the USSR, This
hag been very clearly stated—that
develooment of our friendship with
one State does not and ought not to
exclude or be at the expense of friend
ly relationg with any other, This
brang of India’g continued non-align.
meny made by great leaderg like
Pandit Jawaharla] Nehru has been
kept up,

There are two points on which most
of the Opposition friends, who are here
ang who are not here, would like to
seek some clarification One ig about
the controversial Tarapore Agreement,
You know that there were a lot of
hitches, Of course, the problem has
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been resolved, but it hag been resolved
in a very circuitous way. It ig coming
through France. May we know from
the External Affairs Minister why thig.
was so and why a direct ag‘ree:_ment
with the USA wag not possible?

The other thing which ig not so en-
couraging is what is stated in para.
graph 4 of the Minister’s statement.
This was about the need for assistance
by developing countries, When we
asked for development  agsistance
which ig being put to good use by us,
the U.S, Pregident’s reply wag a nega-
tive one. The gtatement says:

While nothing these points, the
Pregident mentioned the constramts
of the American budget,

v

It actually meany ‘R0’, I would like
to know whether the External Affairs
Minister, will, during his other meet
ings with lesser dignitarieg than the
President, press for this assistance st
that we may be able to get assistamics
from IDA and other international ﬁ.n
ancia] institutions, =-= -- | -~ cal

SHRI GULAM MOHI-UD-DI}
SHAWL (Jammu and Kashmir)
Madam Prime Minister deserves con
gratulationg for he, successfu] visit t
the United Stateg of America. What
have to ask is not a question, Wha
want is an affirmation from the Gav
ernment on our stand vis-a.vig Xash
mir Kashmir ig a problem in th
sense that Pakistan has illegally occu
pied a porion of that State and thi
tp our mind ig an injustice to us, an
for ity vacation the Simla Agreemen
is there. It is a bilateral agreemen
between Pakistan and India and th
portion which ig in their illegal oceu
pation must be vacated. How to do it
Through negotiations, I wag listenin
to tha All India Radio which relate
the Pregg Conference of Madam Prim
Minister, There Wwag a questior
Madam, how are you going to solve th
Kashmir problem? And the answe
was: “We have no Kashmir problen
To my mind, asfar ag the meaning ¢
that ig concerned, it ig clear, But
can give rise to misconception an

-
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misgivings If there is no Kashmir
problem. what is the Simla Agree-
ment for?” We have here a proviso to
article 253 which says: “Provided
“thag aft r the commencement of the
Constitution. .. .no decision about the
disposition of the Jammu ang Kashmir
shall be made by the Governmen; of
Ind‘a without ‘h~ consent of the Gov-
ernment of that State”, I am sure the
Government of India does not intend
to maka. any disvosition whatsoever
with regard to our State because that
is part and parcel of the Union, But
ag far as this reply is concerned, name.
ly, +hat wa have no Kashmiy problem,
kindly e'aborate it and make it clear
that a, favr as that il'ega] occupalion
is concerned tha+ has to be done away
with through negotiationg,

SHRT GHUT.AM RASOOI, MATTO
(Jammu and Kashmir): W, congra-
tulat- tha Prima Minister on her very
successful visit. Reports through T.V.
and tho radio hava given a cleap indi-
cation of the success of her tour,

The hon. Ministrr hag mentioned
about Tarapur re-nrocessing plant, 1
would on'v request him to inform us
of one thirg. We ~ay that we have the
rieht to r~-procese it, If America
comes in our way of implementing
our programme, wha+ wi'l be the stang
of th~ Indian Government? <econdly,
the Prime Minister had raised the
question of arming of thig resion by
the United States, What ig tha reac-
tion of the United Stateg on this ig not
clear,

SHRT KRTSHNA CHANDRA PANT
(Uttar Pradesh): Sir, the Primes Min-
ister ha. handled thig visit+ with her
usual gure toucrh in foveien affaire.
Within th. limitation of differing per-
ception of the USA and India to which
the Foreign Minister haq referred, the
visit hag been verv successful and nar-
ticularly at th= pe-sonal level T think
she hasg struck a verv good rapvort

with the President And. Sir, I think
thera ic a better apvreriation of Indix’s
position on variougs matter, amongst
th, peonle of tha United States and
this iteelf ig a very great gain which

>
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4
needs to be followed up, because, apari
from the Governmenty which get com.
mitted to certain positions because of
certain compulsionsg the people of the
countrieg matter a great deal in g de-
mocracy and I think that her visit has
strengthened the uriderstanding of the
people about the policieg of this coun-
try which I consider, ag I said, ag a
Breat gain,

Sir, the specific point for c¢'arification
to which 1 would like to refer ig the
Tarapur agreéement Now, there are
two aspects: One ig that under the
Tarapur agreement, the egpare parts
for Tarapur were also supplied under
the 1963 agreement with the USA. So,
will the USA continue to supply the
spare partg or wili the spare partg now
be supplied by France? This i one
question, The other question jg that
the Fernch Foreign Minister, when he
wag here in Delhi, T think, said in a
Pregg conference that the agreement
with France would have tp be renego-
tiated. And, Sir, when his attention
wag drawn to the agrermen; between
the United States and India, he said
that it wag a matter between thege
two countries and it did not concern
France. Now, would thic mean that
the entirs afreement would have to
be renegotiated with Francg and, in
particular, on the question of reproces-
sing the soent fuel, wou'q it mean
that w. are fres to process the spent
fuel which is already there in Tarapur
tha hasis of which is tha onriched
uranium supplied by the USA? Or
doeg it mean thas the question of re-
procesging would have to ba taken up
a fresh with France for the furl t0 be
now supplied bv France? Wou'd that
be a correct interoretation? Or are we
free to renrocess tha <pent fuel which
will emerge after France supplies the
fuel? .

Then. Sir, the nther thing ig about
tha IATA saferuards, When w. re-
protes. tha fuel and take out pluto-
nium and use it in our installations,
our own installations, would the cafe-
miard. follow and sonly tn thege in.
stallations also or wonld theeca safe-
guards only be applicable to Tarapur



393 Statement by

once the apen; fuel ig reprocessed and
we are free t0 use the plutonium as
we like? These are the specific ques-
tiong that I would like to ask.

MR. DEPUTY CHAJRMAN: Yes,
Mr, Minister. L e

SHRI P. V. NARASIMHA RAO:
Sir, ag expected, the questiong raised
mainly pertain t{o the Tarapur ar.
rangement, I do not call it an agree-
ment as yet hecause there j9 an agree-
ment already and thig is only an
arrangement, and how this will be
dovetailed into the old, the existing,
agreement is a matter for the exports
to consider and I am gure that s
going 10 be done in the next few days
or weeks,

Sir, T would like to inform phe
House that on this very question
all the necessary clarifications
have been given already by the
Prime Minister herself when she
intervened in the other House
and also by the Minister of State
for Science and Technology, Shri
C. P. N. Singh. However, 1 would
like to recapitulate what has been
said in my own way.

Sir, I would recall a statement
made by me on this question at
a time when the very same con-
“troversies were looming large and
several Members of the House, of
both the Houses, expressed doubts
as to what is going to happen to
the agreement. I shall take the
Members back to the earlier mon-
ths of 1981 and, even before that,
the last quarter of 1980, when
there was a demand from several
Members of both the Houses that
since there has been a delay in
the shipments of uranium, we
should unilaterally abrogate the
agrecment and start reprocessing
the spent fuel. And the entire
responsibility would, therefore,
I'e on the United States because
thev have defaulted in performing
their part of the Agreement. It
was at fhat time that we were
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faced with this question as to what
we have to do. One way was to
abrggate it unilaterally as was be-
ing demanded by several Members
of Parliament and, may be several
others. The other was obviously
to pin them down to continue
shipments so that a point is rea-
cheq where, if they are not able
to continue the shipment any
more, the responsibility for abro-
gation lies squarely on them, and
not on us, because this is not just
a matter of one agreement, one
single isolated agreement between
the two countries. This is a matter
which van imping on the relations
of the two countries generally.
Therefore, Sir, as I had stated at
that time in Parliament referrin
to the delays, I would like to rea
a few lines, and I quote, Sir:

“As the delays in fuel supplies
were causing difficulties in run-
ning the power stations, we had
formally askeqd the Uniteq States
Government for assurances for
uninterrupted fuel supplies dur-
ing the lifetime of the above-
mentioned Agreement. While
the United States Government
formally intimated to us that
under the Agreement no assur-
ances were necessary we were
given to understand informally
that continued supplies would
not be easilly forthcoming here-
after because of their legislation,
Subsegently, it was suggested
that we might hold discussions
on this question. Accordinaly, g
delegation led by the Chairman
of the Atom‘c Energy Commis-
sion went to the United States
for discussions on April 16 and
17, 1981. During these discus-
sions...” {

And this is the crucial part, -°

“.. During these d‘scussions,
the Indian side indicatej that
they would like the' continued
implementation of the 1963 acre.
ement. provided no extraneous
considerations were permitted
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-to interfere in its performance.

The United States side indicated
__ that they could not hold out
any such hope for further fuel
supplies as they were bound by
their exist.ng laws, and suggest-
ted that we might consider, as
one possibility, an amicable ter-
mination of the Agreement. Our
delegation has reported all these
discuss.ons which are now under
discussion of the Government.”

Sir, the discussions did not cen-
tre round just one alternative, but
one of the alternatives, and that
was termination. So we had al-
ways kept our options open. We
could term’nate the Agreement by
mutual consent if there is no other
way, but before doing that, before
proceeding to do that, we should
exhaust all possible alternatives
of keeping the Agreement alive
till 1993. So the option was there
from the very beginning and there
was no closed m'nd in regard to
these options on either side. These
discussions went on and on, and
there were several alternatives,
which were indicated, which were
examined, and not found to be
feasible. Some of them were
found to be feasible. The alfer-
native of substituting another sup-
plier, keeping all the other ingre-
dients of the Agreement infact as
before, was considered—a little
before the Prime Minister visited
the United States. It was there
under discussion, under examina-
tion, for some time. But it was
more or less brought to a con-
clusive stage before the visit took
place. Now, the pos'tion is this.
The agreement continues until
1993. But if there had been no
switch of the supplier from one to
the other, there would be no sup-
plies from the United States.
Therefore, initially and through-
out, our approach had been not to
abrogate it, not to let it be abro-
gated by force of circumstances
and to salvage the agreement as
far as possible, a wish which was

1§e_ciprocated from the other side. |

= - »
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If this had not been there, an
abrogation would have taken
place. Since this desire was there
to keep the agreement going until
its originally intended life was
over, this had to be thought of.
In fact, there were some other
suggestions. There was also a
suggestion that their 1978 legisla-
tion could perhaps be amended in
order to save this agreement or
agreements like this. It was done
in some other cases. So, at some
point of time, it was pointed out
that if in other cases it was done,
why not in this case? Several,
alternatives were discussed infor-..
mally. Finally, this was consider~
ed to be mutually conven’ent.
Therefore, the first point which
needs to be noted is that nothing
has changed except the supplier.
But when we substitute one sup-
plier for another, there has to be
a whole set of arrangements legal--
ly binding and all consequential-
matters have to be tied up. That
tving up has not started yet. The
whole process is going to start
within the next few days,

The Foreign Minister of France
came here. Before coming here,
he had made some statement in
Korea which had given rise to
certain doubts. But, I am glad to
say, after coming here he was
quite categorical in saying that
France was not going to impose
any additional conditions, either
for reprocessing or for supply or
for anything else. That is what
we wanted from him. I do not
think he could have sa‘d anything
more than what he said in order
to satisfy us that France would
not try to impose any new condi-
tions when we enter into this new
arrangement, including in regard
to reprocessing. As I have made
it very clear in the statement
which I have just read and in the
ensuing debate, there is a differ-
ence of opinion with the U.S. On
that. About reprocessing we say
that it is our property. We can
do what we like with this. In re-
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gard to what happens after 1993,
our view 1s very clear, It is that
after 1993 nothing remains. There
is no question of pursuit. There is
no question of this stuff being sub-
jected to anything, Therefore,
after 1993 there is nothing left to
pursue. The whole agreement just
lapses and, therefore, the obliga-
tions, the duties or whatever 1is
envisaged in the agreement 'would
lapse automatically. This is our
view. The U.S. view is slightly
different or may be very different
from this. But these views have
been expressed. These discussions
have taken place. These differ-
ence have persisted for years and
years. There is nothing new 1n
that. But while these differences
are being sorted out or while they
are not being sorted out, the Tara-
pur Station has suffered. This
was the most important thing that
we had to see because there has
been a commitment to Parliament
on behalf of the Government that
we shall see that the Tarapur
Station functions. This commit-
ment has been given to both the
Houses time and again. There-
fore, this was a matter which pre-
sented some amount of wurgency.
And in this respect, there is noth-
ing that has changed to the dis-
advantage of India. We have
taken care to see that the condi-
tions under which the new sup-
plies would be made are in no way
more onerous or less advantage-
ous to India than the conditions
contained in the 1963 Agreement.
This is the position, Sir. And,
therefore, there is no question of
this new arrangement leading us
to any new difficulties or new
complications or, new conditions
being imposed on us.

Sir, one point was raised about
the Prime Minister’s reply in re-
gard to Kashmir Wher' ghe 52id that
we see no problem, she was quite
right in the sense that Kashmir is
not a problem. It is not a problem.
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It is not a dispute. There is a
situation there which is quite
clearly untenable because Pakis-
tan has illegally occupied part of
Kashmir. So, what all needs to
be done logically is to vacate that
occupation. That is all there is to
it. There is thus no dispute; there
is no problem. So, when she said
‘there is no problem’, she was sum-
ming up in one short sentence a
lot that could be said about Kash-
mir. And since no supplemen-
taries were put at the press con-
ference—perhaps, they did not
know what else to ask after this
answer—the questioning on Kash-
mir ended with that sentence. We
all know what our stand on Kash-
mir is and is going to be. So, there
is no need for us to read anything
at variance with our stand in what
the Prime Minister has said. In
a very short sentence she has
summped up the whole thing.
Therefore, I think, that part of it
was well taken care of.

About the TAEA safeguards also,
I would like to say that the safe-
guards are the safeguards contain-
ed in the 1963 agreement. Later,
the full-scale or full-scope safe-
guards or the safeguards insisted
by the London Club, all these
are not to apply to this and we
are quite clear on that and we are
sure that the other two parties
also are quite clear on that. And
the fourth party is the IAEA it-
sglf. Therefore, there is no am-
biguity on any of these points.

SHRI R. RAMAKRISHNAN:-
What about Aid? o

SHRI P. V. NARASIMHA RAO:
Sir, about Aid, we know that the
American Administration for rea-
sons of their own have taken ra-
ther rigid attitude towards third
world countries, towards develop-
ing countries. While in the case of
India they agree that the aid or
the loans given to India have been
well utilised anq the Development
in India has been nothing short of
spectacular, they have expressed
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their own inability to step up
their own contribution and, in

fact, in the process of saying so,
= they have also said that if the
Wegt European countries want to
increase or some other countries
want to increase, they, viz the U.S.
would not come in the way. There-
fore, they have made a distinction
between a principle and their own
inability. In principle, what we
could understand from what they
have said is that they are not
against stepping up of assistance
to India and developing countries
for the sake of development but
they find it rather difficult to join
" in this aid because of their own
budgetary constraints. Now, we
shall take them on their word.
We shall continue to talk to them.
We shall also continue to request
other countries to persuade them.
_This is the only way one can
) gdopt, and therefore, there is noth-
ing for us to feel disappointed
about. Naturally, if they had
comg out positively, it would have
been much better. But there is
no reason for us to think that this
is the result of anything but their
own difficulty. Let us take them
at their word and, therefore, we
should rest content. There is no
need of further speculation on
this. We have a long way to go.
There are other countries which

are prepared to play the role of ~

aid-givers; they are prepared to
play a greater role in the develop-~
ment of the developing countries,
with particular reference to India.
We know all these details and we
are pursuing on these lines and I
am sure that the difficulty which
has been pointed out by President
Reagan will be confined only to
his own administration and his
internal situation, financial situa-
tion. We need nat really seek to
extend that to cover any other
country or other countries in the
developed world. This, T think,
should be the reasonable interpre-
tation which we should accept
and, therefore, there is nothing
for us to comment at the moment
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except that we should continue
with our efforts. Thank you.

Proposa] for delinking of manage.
ment of Haldia Dock Compiex from
that of Calcutta Port

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI SITA
RAM KESRI): Sir, Haldia Dock
Complex is a part of Calcutta Port
and is administered, controlled
and managed by the Calcutta Port
Trust Board in accordance with
the Major Port Trusts Act, 1963
There is a Deputy Chairman al
Haldia to whom certain financial
and administrative powers have
been delegated.

In 1975, a two-man Committee.
which examined the working and
finances of Calcutta Port had.
inter-alia, recommended that thc
Calcutta Port Trust should con-
tinue to administer and manage
the Haldia Dock Complex for
about 3-4 years after it is commis-
sioned. Since the Haldia Dock
Complex was commissioned in
April, 1977, it was considered ap-
propriate to review the present
arrangement on the basis of the
experience gained.

Accordingly, a 3 member Com-
mittee was constituted in 1981,
under the Chairmanship of the
Development Adviser (Ports) to
examine the likely effects and im-
plications of the Haldia Dock
Complex being constituted as &
separate Port, or being continued
as a part of the Calcutta Port.

The Committee has observed™
that the functioning of the Hald'a
Dock Complex as a part of Cal-
cutta Port has, fo some extent.
adversely affecteq the develop-
ment, growth and operations o’
the Haldia Dock Complex. The
Committee has recommended that
in order to improve the adminis--
trative and operational perform--
ance of the Haldia Dock Complex.c
it should be enabled to function .



